By Speed Post

File No. J-12021/08/2009-JR
Government of India
Ministry of Law and Justice
Department of Justice

e dedek

Jaisalmer House, Mansingh Road,
New Delhi. Dated 07" August, 2017

To
The Principal Accounts Officer,
Department of Legal Affairs,
Lok Nayak Bhavan, 3" Floor,
‘C’ Wingh, Khan Market
New Delhi — 110003

Subject: Central Assistance towards Recurring and Non-Recurring Expenditure for
establishing and operationalising 5 Gram Nyayalayas in the State of
Maharashtra— regarding.

Sir,

| am directed to convey the sanction of the President of India for the payment of
Rs. 79,00,000/- (Rupees Seventy Nine Lakhs only) towards Central assistance(Rs.
63,00,000/- towards Non-Recurring and Rs. 16,00,000/- towards Recurring Expenditure)
for establishing and operating 5 Gram Nyayalayas in the State of Maharashtra intimated to
this Department vide Government of Maharashtra’s letter No. B(W) A-
1909/2009/2980/27286/16 dated 25.11.2016.

2. As per the guidelines, the Central Assistance for meeting the non-recurring
expenditure will be limited to Rs 18.00 lakhs per Gram Nyayalayas for provision of
accommodation, vehicle, office equipment, furniture, computer etc., 70% of the Central
Assistance of Rs 18.00 lakhs per Gram Nyayalaya is released / disbursed to the State
Government as advance payment for meeting the cost of setting up of a Gram Nyayalaya.
The grant of Rs. 63,00,000/- (70% of non- recurring expenditure) is ,therefore, presently
released towards first installment for meeting the non-recurring expenditure in respect of 5
Gram Nyayalayas established at Salekasa, Male (Tal Muishi), Deola, Allipur and
Poladpur in the State of Maharashtra. The remaining 30% of the Central Assistance to the
State Government in this regard shall be disbursed to the States upon State Government
furnishing the documentary evidence of the Gram Nyayalaya having been established in the
identified premises.

3 Also, as per the guidelines, central assistance for meeting the recurring
expenditure is limited to Rs.3.20 lakhs per completed year of operation of a Gram
Nyayalaya and released to the States for the first three completed years of operation of the
Gram Nyayalaya. The grant of Rs. 16,00,000/- is, therefore, released towards first
installment for meeting the recurring expenditure for the first year in respect of 5 functional

Gram Nyayalayas established at Salekasa, Male (Tal Mulshi), Deola, Allipur and
Poladpur in the State of Maharashtra.

4. The expenditure involved is debitable to Demand No. 61 during 2017-18 under Major
Head - 3601-Grant-in-aid to State Governments, Sub Major Head -06-Centrally
Sponsored Schemes, Minor Head — 06.101 —Central Assistance /Share Grant for
Infrastructural for Judiciary, Detailed Head- 02. — Assistance to State Governments for

Establishing and Operating Gram Nyayalayas, Object Head-57.02.31- Grant-in-aid
General. '
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7. This sanction has been entered in the Register of Grants at Serial No. 11 at page
No. 03-04.

8.  This issues with the concurrence of IF Division, Ministry of Law and Justice vide their
Dy. No. 833 dated 20.07.2017

Yours faithfully,

b e b

A. Khan)
Under Secretary to the Government of India
Tele/fax: 011-23072139

Copy to:-
1. Chief Secretary, Government of Maharashtra, Secretariat, Mumbai.
2. Principal Secretary & Remembrances of Legal Affairs, Department of Legal Affairs,

Government of Maharashtra.

Secretary, Finance Department, Government of Maharashtra, Mumbai.

Registrar General, Bombay High Court, Mumbai.

Accountant General, Government of Maharashtra, Mumbai.

Chief Controller of Accounts (Law), Lok Nayak Bhawan, New Delhi.

Pay & Accounts Officer, Department of Legal Affairs, Janpath Bhawan, Janpath, New

Delhi — 110001.

Budget Section, Ministry of Law and Justice, Legislative Department, Shastri

Bhawan, New Delhi.

9. Secretary General, Supreme Court of India, New Delhi.

10. Reserve Bank of India, Central Accounts Section, Nagpur, Maharashtra.

11. Deputy Secretary (Finance) , Legislative Department, Fourth Floor, Shastri Bhawan,
New Delhi

12. NIC Unit, Jaisalmer House, New Delhi for uploading on the website of Department of
Justice.

13. Concerned File.

14. Guard File

15 Spare copies - 5.
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Under Secretary to the Government of India



